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ORDER SHEET FOR MAGISTRATE'S RECORDS 

DISTRICT: LAKHIMPUR 

IN THE COURT OF Addi. Chief Judicial Magistrate, 
Lakhimpur, North Lakhimpur. 

Present- Smt. Privanka Hazarika Nair, AJS 

O RD E R 

02.08.2022: Accused persons, Jakiruddin and 

Baharul Islam are present. 

Copy u/s 207 CrPC is furnished to 

the accused persons in presence of their 

learned counsel. 

Perused the case record. Heard 

the learned APP as well as the learned 

Counsel for the accused persons 
Upon perusal, there appears 

AN 
sufficient prima-facie material to 

presume that the accused persons have 

committed offence u/s 269/270/34 of 

IPC. The particulars of the offences are 

read over and explained to the accused 

persons upon which they pleaded guilty 

vide petition No. 4219 and have prayed 

for leniency with respect to the 

sentence.

Heard the accused persons. 

Kau 

Addl. Gies Judicial,Magistrate 

Considering the plea of guilty 

of the accused persons, the accused 
Addl. Ctte dieialM 

Continued..khmph1r, North Lakhimpur



Conta. 
02.08.2022:

persons Md. Zakiruddin and Baharul 

Islam are hereby convicted u/s 

269/270/34 of IPC. 

Considering the nature of offence 

involved, I am not inclined to grant the 

benefit of the provision of Offenders Act

to the accused persons, as it would send 

a wrhg message to the society and 

Could further encourage such kind of 

irresponsible from the citizens. 

Considering all the material on 

record, and after hearing the accused 

persons, I hereby sentence the accused 

persons to pay a fine of Rs. 500/- 

(rupees five hundred) each for 

commission of the offence punishable 

u/s 269/34 of IPC, i.d. simple 

imprisonment for a period of seven days 

and further sentenced them to pay a 

fine of Rs. 500/- (rupees five hundred) 

each for commission of the offence 

punishable u/s 270/34 of IPC, i.d. simple 

imprisonment for a period of seven days. 

The case is accordingly disposed 
of. 

Agl, Chiet Judisial Magistrat 
akhimper, North Lakhimpur 



Later on, 

02.08.2022: The convicts Md. Zakiruddin and 

Md. Baharul Islam have deposited the 

fine amount in the court today. 
B/A is directed to do the needful 

immediately. 
The convicts are allowed to g0. 

Addl. Chigr Judicial.Magistrate 
Lakhimpur, North Lakhimpur 


